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No. 11/Vidhayee and Sansadiya Karya/2001
Dated Dehradun, November 28, 2001

In pursuance of the provisions of clause (3) of Article 348 of the Conshluhon of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal Commis-
sion for Scheduled Castes, Scheduled Tribes and Other Backward Classes Bill, 2001 (Uttaranchal
Adhiniyam Sankhya 11 of 2001).

As passed by the Uttaranchal Leg1slatwe Assembly and assented to by the Governor on
November 28, 2001.

THE UTTARANCHAL COMMISSION FOR SCHEDULED CASTES, SCHED-
ULED TRIBES AND OTHER BACKWARD CLASSES
'ACT, 2001
(UtTaRANCHAL ACT NO. 11 OF 2001)

It 15 HEREBY enacted in the Fifty Second Year of the Republic of India.

To constitute Scheduled Castes, Scheduted Tribes and Other Backward
Ciasses Commisslgn in Utlaranchal and te provide for matters connected there-
with or incidental therein :
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2.

CHAPTER ~ 1
PRELIMINARY
. (1) This Act may be called the Utlaranchal Commission for the Scheduled Short tile, Extent
Castes, Scheduled Tribes and Other Backward Classes Act, 2001. and Commerice~
{2) ltextends to the whale of Uttaranchal. ment ,
{3) It shallbe deerned fo have coma into force on the date of publication.
[n this Act unless a conirary intention appears from the context : Definitions

g} “Commission” means the Commission constituled under section 3 of
Scheduled Castes, Scheduled Tribes and Other Backward Classes Commission,

(b) “The Govemnor” means the Govemor of Utiaranchal.

{c} “The Stale” means Uttaranchal State. .

{d) “The State Govemment” means the State Govemment of Uttaranchal.

(&) "The Mernber” means the member of the Commission in which the Chair-
man is also included.

(H “The Scheduled Castes™ and “Scheduled Tribes” means the Scheduled
Castes and Scheduled Tribes as nofified in the Constitution of India.

{g} “Cther Backward Classes” means the Backward Classes ather than
Scheduled Caste and Schaduled Tribes as may be specified by the
State Govt. in the list.

CHAPTER —Ii

Tre UrrarancHal ComMISSIoN FOR THE ScHEDULED CasTes, ScHEDULED TRIBES AND OTHER

Backwarn CLASSES

3. The State Government shall constitute a Commission to be known as the Conatitution of the

Uttaranchal Commission for the Scheduled Castes, Scheduled Tribes and Commission
Cther Backward Classes and shall exercise such powers and perform such fune-
tions as are assigned (o It under this Ac.l.

(1} The Commission shall consist of the following members appoinied by the Composltionaf the
Slate Government ; Commlssion
(2) AChaimnan, from amongst persons belonging to the Scheduled Castes;
{b) One member shallbe from persons belonging to the Scheduled Tribes;
and -
{c) One other member from persons belonging to Other Backward Classes.
(2) The Chairman and Members shall be appointed from amongst persons
of ability integrity and standing who have had a recerd of selfless service to
the cause ofjustice for the Scheduled Castes, Scheduled Tribes and Other
Baclward Classes.
(3) The appointments under sub-section (1) shall be made by a notified order.

(1) Every member shalthold office for a term of Three Years fromthedatehe Term of office
assumes office. ’ and condltions
(2) Amamber may, at any ime by writing under his hand addressed to the State §f services of
. . - embers
Govenment, resign from his office.
(3) The State Government shall remove a person from the office of Mamber if
that person:
{8) becomes an undischarged insolvent;
(b) is convicted and sentencadto, imprisonment foran offence whichin
the opinion of the State Government involves moral turpitude;
{c) becomes ofunsound mind and stands so declared by a competent court;
{d) refused to act or becomes incapabls of acting;
(e) is, without obtaining leave of absence from the Commission, absent
from Three consecutive meeting of the Commission; or
() has, in the opinicn of the State Government so abused the position
of Chairman or Member as to render that person’s continuance in
office detrimenta! to the interests of the Scheduled Castes, Schedulad

Trbes and Other Backward Classes.
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Provided that no person shall be removed under this clause unhI he has been
givenan oppodunlly of being heard in the matler

{4} Avacancy caused under sub section (2) or otherwise sha!l be ﬁlled by fresh
appointment. -

(5} The salaries and allowances payable to and other terms and conditions of
service of, the Members shall be such as may be prescribed.

Officers and other §_ (1) The State Govemment shall provide the Commission with a Secretary and
employees of the such other officers and employees as may be necessary for the efficient
Commisslan
performance of the funclions of the Commission.
(2) The salaries and allowancas payable to and other terms and cond|l|ons of
" service of the officers and other employees apposnted for the purpose of lhe
Commission shall be such as may be prescribed.

Salaries and 7. The salaries and allowances payable to the Members and the administrative

allowances lo be expenses, including salaries, allowances and pensions payable to the officers

paid oul of grant and other employees referred to in section § shall be paid out of the grants
: referred to in sub-section (1) of seclion 13, :

Vacancles eic. 8 Np act or proceeding of the Commissiori shall be invalid on the ground merely of

notlo Invalidate ; - o s
procoedings of t.he existence of any vacancy or defect in the constitution of the Coramssmn.

the Commission

Pracedure o 9. (1) The Commiission shall meet as-and when necessary at such time and place
Ei Cffg';’;?ﬁ':gn as thie Chairman may think fit.

(2) The Commission shall regulate its own procedure.

(3) Ifthe office of the Chairman becomes vacant ar if the Chairman is for any

_ reason absent or unabie 10 discharge the duties of his office, those duties’

shall, until he or the New Chairman assumes office, may be as the case be
dlscharged by the Senior Member as directed by the State Government.

(8} Al orders arid decisions of the Commission shall be authenticated by the .

Secretary or any other officer of the Commission duly authorised by the
Secretary in this behalf.

Stale Government 10, The Stafe Governmient shail consuli the Commission on all major policy matters

to consull affecting Scheduled Castes, Scheduled Tribes and Other Backward -Classes.
Commission ;

'
- n - El

" CHAPTER —'II'I'
FUNC‘I‘!ONS‘AND PowERs OF THE COMMISSION
Duties and .. 11. {1} it shall be the duty of the Commission : :
g':;:h?:jéﬁf- the - ‘3 to invesligate and monitdr all matters relating to the safeguards prowded

for the Scheduled Castes, Scheduled Tribes and Other Backward Classes
under the consfitution or under any other lawTor the time being in force or
under any order of the State Governmenl and to eva!uate the working of
. such safeguards.
{b) to enquire into specmc complalnts with respect to the deprlvatlon of
“rights and safeguards ofthe Scheduled Castes Scheduled Tribes and
Other Backwérd Classes.

{c) toparticipate and advice on the plannlng process of socio-economic
develop_men_taf_ the Scheduled Castes, Scheduled Tribes and Other
Backward Classes and to evaluate the progress of their development.

(d) to pre.senl lothe Stale Govemment annualiy and at such other times as
the Commlssmn may deem fit, reports upan the working of those
'safeguards .

e
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{e) to make in such reports recommendations as to the measures that
should be taken by the State Government for the effective implementa-
tion of those safeguards and other measures for the protection, welfare, and
socio-econamic development of the Scheduled Castes, Scheduled Tribes
and Other Backward Classes.

{) todischarge such other functions in relation to the protection welfare,
development and advancement of the Scheduléd Castes, Scheduled Tribes
and Ofher Backward Classes as may be referred o it by the State
Govemment.

: (g) toenforce effectively the provisions of the Protection of Civit Rights Act,
1995 and Scheduled Castes and Scheduled Tribes (Prevention of
~ Atrocities) Act, 1989.
~ (h) toenforce effectively implementations of various educational and Socio-
economic development schemes under Special Component Plan and Tribal
Sub-plan for the Scheduled Castes and Scheduled Tribes.

(i) tomonitor, evaluate and inspect the various programmes for the Scheduled
Castes, Scheduled Tribes and Other Backward Classes and to issue
necessary direction to the concermed.

{i} toenforcethereservationfor the Scheduled Casles and Scheduled Tribesin
the Government departments and Public sector undertaking and issues

N\ necessary directions to the concermed.

(k) the Commission shall examine request for inclusion of any dlass of citizens
as Backward classes and hear complaints of wrong inclusion of any
class in the Backward class and tender such advice o the State
Govt. as it deems appropriate.

() any other matter that may be referred to by the State Government or
brought into notice of the Commission.

(2) The State Government shall cause the reports of lhe Commission to be laid
" before the State Legislature alongwilh a memorandum explaining the action
taken or proposed to be taken on the recommendations and the reasons for
the non acceptance, if any, of any of such recommendations.

12. The Commission shall, while investigating any matter referred to in clause (@) or Powers of the

inquiring into any complaint referred to in'clause (b) of sub-section (1) of section Commission
have all the powers of a Civil Courl trying a suit and in particular in respect of the
following maiters, namely :

(@) sumrnomng and enforcmg aitendance ofany person and examining him on

A oath ) ]

{b) requmng the discovery and production of any document;

(c) receiving evidence on affidavits; ‘

{d) requisitioning any puplic fecord or copy thereof from any office;

{e) issuing 'cor'nmissiohs for t!"ie examination of wilnesses and dacumnents; and

(i any other matter that may be prescribed. -

CHAPTER - IV
FiNaNCE, ACCOUNTS AND AUDIT

13.(1) The State Government shall after due appropriation made by the State L.egis-  Granls by the
talure by law in this behalf, pay to the Commission by the way of grants such  -State Govt.
sums of money as the State Govt. may think fit for being utilized for the pur-

posed of this Act. )
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(2) The Commission out of the grant referred to in sub-seclion (1) may spend
silch'sums as it thinks fit for performing the functions under this Act and
such seems shall bie treated as expenditure payable out of the grants referred

to in sub-section (1). '

Accounis and 14, (1) The Commission shall maintain proper accounts and other relevant records
Audits and prepare an annual statement of accounts in such form as may be pres-
cribed.
(2) A copy of the annual stalement of accounts shall be forwarded to he State
Govemnment which shall cause it to be audited.

Annual report  15. The Commission shall prepare, in such form and at such time, for each financial
year, as may be prescribed, its annual report, giving a full account of its activities
during the previous financial year and forward a copy hereofto the Stale Government.

Annual reporl 15, The State Government shall cause the annual report together with a memoran-
and Audil report 4., of aclion taken.on the advice tendered by the Commission and lhe reason

to be Iaig before
the Stale Logisla- for the non acceplance, it any, of such advice, and the audit report to be laid, as

fure soon'as may be, after they are recelved before the State Legislature.
CHAPTER -V
MiSCELLANECUS ]
Chalrman, 17. The Chairman, Members and Employees of the Commission shall be deemed to
Members and be public servants within the meaning of section 21 of the Indian Penal Code,
Employee of :
- Commission Lo be 1860. .

public servant

Penalty 18. Whoever being legally bound to obey any order of the Commission under section
12, intentionally omits to do so, shall en conviction be punished unger sections
174, 175,178, 178, 179 or 180 of Indian Penal Code, 1860, as the case may be.

Cognizance of 8. No court shall take cognizance aof an offence specified in seclion 18 exceptona

offences complaint in writing of the Chairman or a Member or of an officer authonzed by
the Commission in this behalf. -
Prolection of 20.No suit, prosecution or other legal proceeding shall lie against any person for

acllon taken In

good faith anything whictris in good faithi done or intended to be done, in pursuance of the

provisions of this Act or the rules made hereunder.

Power to make 21.(1) The State Government may, be notification, make rules for carrymg out the
fules purposes of this Act.
(2} In particular and without prejudice to the generality of the foregoing powers
such rules may provide for all or any.of the following matters namely :
(a) salaries and allowances payable to, and the other terms and condi-
tions of service of the Members under sub-section (5) of section 5 and
" the officers and other employees under sub-section (3} of section 6,
(b) any other matter under clause (f) of section 12;
(c) theforminwhich the annual statement of accounts shatl be prepared
under sub-section {1) of section 14;
{d) theformin, and the time at, which the annual report shall be prepared
under section 15;
(e) any other matter which is required to be, or may be prescribed.
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22. (1) If any difficulty arises in giving effect lo the provisions of this Act the State
Govermment may, by a nolified order, make such provisions not inconsislent
with the provisions of this Act as appears to it to be necessary or
expedient for removing the difficuity.

(2) No order under sub-section (1) shall be made afler the expiry of a period of
two year from the dale of commencement of this Act.

(3) Every order made under sub-section (1)} shall as soon as may be afierit is
made, be laid before the State Legislature and the provisions of sub-section (1)
of section 23-A of the Ultar Pradesh General Clauses Act, 1904 shall apply as
they apply in respect of ruies made by the State Government under any
Uttaranchal Act.

23. (1) The Uttaranchal Commission for the Scheduled Castes, Scheduled Tribes
and other Backward Classes Ordinance 2001 is hereby repealed.
(2) Notwithstanding such repeal anything done or any action taken under the
provisions of the ordinance referred to in sub seclion {1) shall be deemed to
have been done or taken under the provisions of the Act.

Power to remove

difficulties
Repeal of
Udaranchal Com-
mission for

Scheduled
Castes, Sched-
ulegd Tribes and
Qther Backward
Classes Qrdl-
nance,2001.

By Order,
R. P. PANDEY,

Sachiv.
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